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None for the applicant. Sri S.C.Tripathi for 

the respondents. In our order dated 29.11.10P5, 

it had been clearly mentioned that the applicant is 

being given an opportunity by way of last chance to 

file sups lementary—affidavit. Neither the supplementary 

affidavit has been filed nor any adjournment has been 

sought for on behalf of the applicant. 	ce- it appears 

lift the applicant has /lost, interest in persuinq this 
Vt,ca-ftLc 

matter. The ap-licationt s'lis
i  
mieseri for default. 
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